(Open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahakad this tﬁg lzth day of August, 2004,
Original Applicatien Ne. 676 of 1997,

Hen'ble Mr. Justice S.R. Singh, Vice~Chairman.
Hen'ble Mr, 8s.C. Chaube, Member- A,

Rafig Khan S/e Late Babu Khan
Cemmissien vVvender, Batch Ne. 278,

Agra Cantt Rallway Statien, Agra.
At present residing at Lal Kurti, Agra.

seecceecAPplicant

Ceunsel fer the agglicant ¢t= Sri v.K, Barman
VERSUS

1. Unien ef India threugh General Manager,
Central Rallway, Bembay VT.

2. Divisienal Railway Manager,
Central Railway, Jhansi.

3. Chief Catering Inspecter, Central Railway,
Agra Cantt.

secses e RESPONdents

Counsel fer the respendents ;- Sri Prashant Mathur

DIRIDIEIR

By Hon'ble Mr, Justice S.R. S%qghl vC.

The services ef the applicant,whe has been werking as

a Cemmissien Vender, have been terminated by the impugned
order dated 01.08,1996 without assigning any reasen whatseever.
Learned counsel fer the applicant submitted that the
respendents were net justified in terminating the empleyment
of the applicant by a nen-speaking erder. Learned ceunsel has
further submitteqfrelying upen the decisien of Hen'ble Supreme
Ceurt in U.0.I & Ors. Vs. K.V. Devi 1998 sScC (L&S) 539, that

the applicant was entitled te be adserbed in the manner
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laid=-dewn in T.R. Madhavan, 1998 (SC) 437.

Ze Sri P. Mathur, learned ceunsel fer the respendents
en the ether hand submits that the applicant was enly
appeinted en ceontract basis in purly temperary capacity and
e GO 20
have ne right te abserk, Further there is ne relatienship %
N~
thﬁzﬂbnbbe master and servant and, therefere, the applicant
T
is net entitledte any relief.
3. Having heard counsel fer the parties and upen reeard
te the fact that the erder impugned herein is cryptic ene, we
Yo Al ancde UL “tngrad vR0€ Aud
| dispese ef the O0.A with directien if the applicant files a
representatien, the cempetent autherity shall leek inte the
grievance of the applicant and take apprepriate decisien
by @ reasened and speaking erder te be passed and cemmunicated

te the applicant within a peried ef 4 menths frem the date

ef reciept of representatien alengwith cepy eof this erder.

&, There will be ne erder as te cests,
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